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CENTRAL ADMINISTRATIVE TRIBUNAL
FRINCIRA L BEMNCH

CCP N@..1.28/87 in /?\ugust 16, 1988,
OA 968/87.
\
Shri Bhabatesh Rey cees Applicant
, Vs,
Unisn of India & Anr. ces Respendents,

Nene feor the applicanf.
"On behalf ef the respendents Shri S.N.Sikka, ceunsel

is present.
By judgment dated 17.7.1987 in OA 968/87, this Tribunal 1
had directed the respendents te dispese ef the represe&tation

mace by the applicanat within & perisd of twe months frem the
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date of receipt of that erder. 1In respense te the notice

issued in CCP, the respendents have now filed an affidavit

alang with a cepy of the D.O. dated 7.6.1988 addressed te ‘
Dy. Chief Ferseonnel Officer and a cepy ef letter dated 18.7.1988-
addressed te the applicant. As ne intimetien ef the dispesal

of the represeatatien filed by the applicant was given te him,
he filed this petitisn en 18.11.1987 for taking preceedings in
contempte. Thus it appears that there was every justificatisen
for filing this CCP, imasmuch as the respendents have complied

with the erder, we do net think that any preceedings in centempt

are called fer. Netice ef centempt is discharged accordingly.

If the applicant is aggrieved by the ecrder made on his

representation, nothing said herein will stand in his way ef

(Kaushal Kumar) (K.Madhav /ﬁgggy)
Member Chairfan
16.8.1988i 16.8.1988.



